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were given a show-cause notice. Un-
der Art. 311, a charge-sheet is neces-
sary in respec. of civil servants and
then it shibuld be followed by a show-
cause notice as to why he should not
be reduced in rank, etc. The Food Mi-
nister has already misled the House
in the matter of food production and
he is misleading the House here also.

Shri C. Subramaniam: The facts
should be clear. This was not gn in-
quiry against the officer. The judge
was asked to go into the accident to
find out what was the cause of the ac-
cident and how it arose. Tncidentally
“he had o castigate the persons im
charge of this project there for negii-
gence, for dereliction of duty, and not
as if there was a conspiracy by these
officers or they committed any crime
or any such thing. [ dealt with the
case even before the inquiry—not after
the inquiry. The question was whe-
ther he was competent to hold that
office. Even before the inquiry, when
1 was in charge of that, he was
removed from that post. He is em-
ployed by the Planning Commission
now. Therefore, if anybody has to
take any action, it is the Planning
Commission. (Interruptions).

As far as the project is concerned
(Interruptions).

Mr. Speaker: Order, order. I would
suppose that several members, rather
the House itself, as a whole, feel
agitated. Therefore, it would be good
if the matter is examined furtner and
then a detailed explanation is given,
and I will allow the members also
to put some questions in that case.
(Interruptions).

Order, order. I have already spent

twenty minutes on this. (Interrup-
tions).

Shri A. P. Sharma: For the last
two years, a discussion on this has

beon evaded. You refer to the pro-
ceedings of the House, Sir. You as-
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sured in this House that g full dress
discussion would be allowed on this.
But that has been evaded. I again
press for g discussion on this.

Mr. Speaker: I did say something
oa that; 1 remember. Even now 1
stick to that.

Shri S. M. Banerjee: The motion

is pending.

Mr. Speaker: The motion is pend-
ing? If there is a motion, it might be
put for discussion.

The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): Yes; after the finan-
cial business is over.

Mr, Speaker: Mr. Kapur Singh.

Shri Kapur Singh: If you have
concluded this matter, then.....,

Mr. Speaker: As I have said, a
regular discussion on this may take
place.

Shri Kapur Singh: Then I do not
want to say anything.

WRITTEN ANSWERS TO
QUESTIONS

Indebtedness in Tribal Areas

*477. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Social Welfare
be pleased to state:

(a) whether any survey has been
made by the Tribal Research Institute,
Udaipur into the causes ol increas:ing
indebtedness in the tribal areas;

(b) the salient fcatures thereof: and

(c) the reaction of Govermnent
thereto and the steps taken to make
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the people aware of the borrowing
facilities given by the Tribal Pancha-
yat Samitis?

The Deputy Minister in the Minis-
try of Socvial Welfare (Shriwrati Chan-
drasckbar): (a) to (¢). Th. reguisite
irformation has been calleq for from
the State Government and will be laid
on the Tab'e of the House as soon as
received.

Small Car Project

*433, Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(a) whether Government arc recon-
sigering the proposal for having a
sn'all car project; and

(b) what public statemen!, it ary,
has been made by the Minister on the
subject since last Scssion?

The Minister of Industry (Shri D.
Sanjivayya): (a) The questinn of sett-
ing up a project for the maaufscture
of small cars is still under considera-
tion.

(b) No such public statement Las
been made.

Khetri Copper Mines

*484. Shri Karni Singhji:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Onkar Lal Berwa:

Will the Minister of Mines
Metals be pleased to state;

(a) Whether in view of the great
demangd for copper products to :neet
defence requirements priority has been
ussigned to develop the Khatri Copper
mines in collaboration with French
companies headed by M/s. Venot and
Co.

(b) the terms and conditions under
which the development of these mines
was accorded to thuse firms: and

and

(c) the present progress ma-de in that
direction?
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The Minister of Mines ang Metals
(Shri S. K. Dey): (a) Yes Sir. The
project is already under execution and
offorts are being made to cxpcdite 1ts
completion.

(b) An agreement for financia! and
technical assistance for developing the
Khetri copper mines hus been signed
with the group of French companics
headed by M/s. Venot & Co. by the
National Mineral Development Cor-
poration Limited.

A statement containing the salient
terms and conditions of the agreement
is laid on the Table of the House.
[Placed in Library. See No. LT-5754/
661.

(c) The statement giving the pro-
gress made so far in respect of this
project is also laid on the Table of
the House.

Railway Service Commission for Bibar

*485. Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Railwtys be-
pleased to refer to the repiy given to
Unstarred Question No. 928 on the
18th November, 1965 and state:

(a) whether Government have since
taken a decision to set up a separate
Railway Commission for Bianar;

(b) it so, the details thereof; and

(c) if the reply given to part (a) be
in the negative, the causes of delay?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). It has been decided
to instruct the Railway Service Com-
missions of Allahabad and Calcutta to
establish an office for the convenience
of this populous region at a conven-
ient place and to visit it come time
every ycar for conducting oral as
well as written tests.





